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• 	
• The O.A. was disposed of by order dated 

29.4.05 directing the applicant to file repro- 
sentatioñ for. inter.4ailway- transfer to the. 

• 	aeneral Manager. NJ.Railway. The applicant 
4s. accirdingly file4rópresentation -dated 

• 0 	3.5.2005(Amexur6 2) to the Review -Applica 
• 4 tion before the said authority1 

• 	 In this Review Application it is stated 
that since the requestor inter-'Ra-ilway 	jJ•, 

• 	transfer • the- General Manager 1  N0P. ilway 
has no authority and that, it- is only ?ailway - 

• . Board which has got the authority. Sice 
there0 was . earlier direction to the General 

• 	• Manager. N .F.Railway, if that authority feels 
that he has no -jurisdiction certainly he has 

• 	to forwqrded the same to the competent auth. 
• *ity for taking decisiofl, in which case the 

- 	* P.• 	. 	- 
-sad authority willorder in the represnta- 

0 tion as directed • in the main order. 	-. 
The Review Application- is disposed of 

• as above.' 	 - 	• - 	. 

Vice-Chairman 
- . 	I 
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IN THE CENTRAL A1]/1INI STRATI yE TRI BJNAL 

WWAHATI BENCH :::z GJWAHATI.  
N 

Review /ippli cation No. 	of 2005. 

In O.A. No. 96/20050 

Dr. Rnesh thd 	.. Petitioner/Applicant. 

Vrs- 

Union of mdi a & Ors. .. Oppo site Parties/Respondents 

IN THE MATTER OF : 

An appli cation under Secti. on 22(3)( f) .  

of the Central. Adnini strati ye Ti. bun a]. 

Act, 1985 and Rule 17 of the Central 

Adninistrative Tribunal (Procedure) 

Rules, 1987 for review of the order 

dated 29.4.2005 passed in O.A. 

No. 96/2005 by this Hen' ble Tribunal. 

The app].. cation of the above—named petitioner/ 

appl.i cant.. 

MOST RESPECTPULLY SHEWETH z 

1. 

 

That the petitioner/applicant filed O.A. 

No. 96/2005 in this Hon'bèe Tribunal praying for the 

applicant' s transfer from North Frontier Railway to 

North East/Northern Railway as the applicant is unable 

to look after his 3 years old daughter as well as the 

safety of his doctor/wife who is working in an interior 

place in the district of Kushinagar, U.P. from his plsce 

of postin.g at 1-hj.i in the district of Nagaon, AssJn. 

Ontd... • P.2. 
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That the learned Railway Ounsel appeared for 

the opposite parties/respondents and subnitted before the 

I-bn'ble Tribunal that the petitioner/applicant had to file 

an application in thatregard before the 4th respondent 

and accordingly the Hon'ble Trtbunal was pleased to direct 

the petitioner,1 applicant to file an application before the 

4th respondent within a period of two, weeks from the day 

that is from 29.4*2D05# 

Further, the Hon' ble Tribunal also pèeased to 

direct the 4th respondent, that is, the General Manager, 

North Prontier Railway, Maligaon to di spo se of the 

petitioner/applicant':.s application in accordance with law 

if such application i's filed by the petitioner/applicant 

within time allowed by the H'n' ble O3urt. 

That, in obedience to the Hon' ble Tribunal's 

direction dtd. 29.4.2005, the petitioner/applicant filed 

an application before the General Manager, N. F. Railway, 

Maligaon on S5. 2005. 	 * 

That the Tbn'ble Tribunal was pleased to dispose 

of the 0.A. No.96/2005 on the sane day,  that is on 29.4.2005 

at the adni ssion stage itself. 

That, the petitioner/applicant has come to know 

that the General 'Manager, N. F.Railway has no power of 

inter—Railway transfer which power vests only on the opposite 

party/Respondent No.2, Railway Board. The petitioner in spite 
• 	of his due elligence and care, could not object the 

suthii ssiofls made by the learned Railway Ounsel before the 

Fn' ble Tribunalt the time of acbnssion of the 0.A.. 

p,..3. 
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6. 	That the petitioner prefers this Review 
application anongst others the following :- 

-OUND,S- 

For that under the facts and circtinstances of 

the case, the Fbn'blet Tribunal Will be graciously pleased 

to review directing the respondent No.2 the secretary, 

Railway Board, Railway Bhaban, New Delhi to consider the 

inter-Railway transfer of the petitioner on being forward 

of the appli cation of the petitioner/applicant to the 

Secretary,.. the Railway Bard,. Rail Bhawan, New Delhi...1 10001 

by the rXeneral Manager, N.F.R.ailway, Maligaon according to 

law as the General Manager, N.V. Railway has got no power 

for such transfer of the petitioner. 

For that in any view of the matter, the petitionor/ 

applicant is entitled to get relief as sought in 0 A 

No.96/2005 where the applicant prayed  for a direction to 

thesecretary, Railway Board for inter-Railway transfer. 

For that if the Hn'ble Tribunal does not consider. 

this application and modify/review the order as prayed  for, 
the petitioner would suffer irreparable loss and injury, as 

theSecretary, Raiiliway Board will keep pending the considera-. 

tion, not having any specific direction to him as per the 

order dtd, 29.4.2005. 

7. 	That this petition has been made bonafide and 

for proper adjudication of the matter. 

In the prnises aforesaid, it is 

therefore, prayed that Your Lordships 

would be graciously pleased to modify/review 

Ontd... P.4. 



the order dtd. 29.4.200.5 passed in Q.A. 

No. 96/2005 as prayed for directing the 

Secretary, Railway .Board,Rail Bhaban, New 

Delhi to consider the intér..Railway transfer 

of the petitioner from N.F.Railway to North 

East or Northern Railway within a stipulated 

time and/or,  pass such further or other order 

that Your Lordship may deem fit and proper.. 

- PND - 

For this act of kinctiess, the petitioner as 

in duty bound, shall ever pray.. 	V  

Ontd... P.S. Affidavit... 

-S 
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AFFIDAVIT 

I, Dr, Rainesh Chand, son of Sri Ran Milan, 

aged about 33 years, at present working as Divisional 

Medical Officer, f*j4 N. F. Railway, Health Unit, Hojal 

In the district of Nagaofl, Assain, do hereby solemnly 

affirm and swear that the statements made in this 

petition and in paragraphs-I, 3 and 5 are true tomy 

knowledge and belief and those made in paragraphs 2 and 4 

being matters of record are true to my Information derived 

therefrom and the rest are my humble subnissions before 

this Hon' ble g Tribunal. I have not suppressed any 

material fact of the case. 

And I sign this affidavit on this / th day 

of May, 2005 at Guwahati. 

Identified by me - 

/k 
Advo 

bRNEM' CHAND 
DEPONENT. 

Slemnly affirmed and signed before 

me by the deponent who is identified 

by Sri B.K. Talukdar, Advocate, on 

this /* th day of May, 2005 at 

Guwahati. 

II 
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NOtEs of th Registry 	Date 	 Order ofthe 

29 04.2005 	Present: Hon'ble Jce Sri G. Sivaraja 
Vice -Chaiiman. 

drnj 1  

('iii 
CD  Head Mr. BK Talukdar, learned 

counsel for the applicant and also Mr. S. 

Sarma, karnad counsel for the 
respondents. 

According to the applicant, he 
fiid an app]ication-dated 10.09.2004 

(An'nexure - E) for Inter Railway 

Transfer from N.F. Railway to North 

Eas-t Railwa "gd Northern Railway 

before the 1st Respondent. Mr. S. Sarma 

learned counsel for the Respondents 

• submits that the applicant has to file 

application in that regard before the 4th 

• Respondent. In the circumstances, 

4  the pp1ic ant is directed to file an 
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tPp11CatiOfl for transfei bafore th2 4th 	
At 

Respondent within a penod of two 

weeks from today. If such application ic 

filed the same will be diirposed of in 

accordance with law by the 4th 

respondent within a period of three 

months from the date of receipt of copy 

of such applicatioi. 

. ç uaiv0 	 The O.A. is disposed of at the g 
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To, 

Dated 
/ 

The 3en4ra1 Manager, 
N.F. Railway, Maligaon, 
Guwah Ati' 11. 

Sub : 	Application for transfer from N, F.Ratlwáy to 
N. 2./Northern Railway, 

Ref. i O.A. NO.96/2005. 
Order dated 29. 4 2005 (copy of thó order enclosed) 
f Central Mmmi strative Tribunal, at Guwahatio: 

Sir, 

th respect and humblo sunjssjons I. beg to 

lay before you the foIlong few lines for favour of your 

kind consideration arid necessary actions 

That Sirp I am serving in the rtailway since 

the year 1996 end presently I have been posted as O at 

Hojai under Lumdtng L'iv1sion 01N.F,AailWay. 

That Sir, I got married in the year 2000 and 

out of the ma riage wedlock a female child was born to us, 

and nw ry child .is about 3 years of age 

That Sir, my wife is serving under U,P4 Governrnent 
/ 

who isa DoctorhaS: been serving at community Health 

entre,. lazilnegax in the District of Kashinagar of the 

State of Utt.ar Pradesh. 

That Sir, becauTs of my working place is at a 

long distance from the working place of my w.tfewe are 

unabl to vi st.t each 	o ther and as a result of whi th 
our minor child could not be taken proper care for her 

deve1onent aseU as our child has been deprived from 

duG affection fromii her parents0 

ThatSIr, es my i&fe betn'in remote rural place 

she also requirer. prooer aafety and pqon. from her 

husband i.e. from my 'side. 
SO- 7_) 

(474 	
2 / 

x_ 



ThatSir, I would like to draw your nóur 
attention to the Batiway Estbljhgfl Rule which states 

'Govt.. of India (Deptt0 of Personnel and Training) has 
reiteratod that au1 Miflistrie/Depaxtment should strictly 
adhere to guidellnes, lld doi In 	N028034/7/86/ 
EStt.(A) dated 3.486 WhiledocidIng request for posting 
of II4shand and wife in same statjon 

That Six, theRaliway Board has also decided to 
act on the aforesaid guidelines of the Govt5 of India to. 
be followed in case of roup-.A and Group-5 Railway Ouficer 
also subject to Øost at approprjte level being available 
at relevnt st'ation and no adminIstrative problam 8 arise 
out of such post1on vido Reilway Board 

dated 8.5.98 (py is enclosed). 

That Sjr it may be oortin 

I 

S 

in the Nt1fjtj 	dtd.8.5,98 of the Railway clearly says 
that in case of children less then 10 years the posting of 
hisband and wifeAn the same station is mendatory for 
COflsjdeatjon of

,  request transfer as the case of mine 

That Sir, in view of the aforesaid circumstances 
I fervently sun1t and prayed that my transfer from NF 0  
Railway to the North East/Nrthern Hilwy may be considered 
at an early date. 

That Sl, I havebeen Pursuing/prayjng for my 

said transfer such.9 longtime, but as the authority didi'c) 
con sider 	such a long time I hayó to approach the I-ion' bl 
Tribunal by filthg the aforesaid case, where the Hone ble 

Tribunal directed to consider my 8PPlicatlon under said 

guideljn5 as mentioned above (copy of the order of the 
Tribunal is enCloèd). 

C°ntd.05 P,3 



Under tho ab,3ve circ stan ces it is 
th9refo 	pxyed that Your Fbnou; would be 
p1ced t con sider my request of transfer 
from N. F.Hi1way to the North Eest RaiIwy/ 
trthern ailwy Ot an e srl y  dte and for 

whichact of ktndne. I shI1 be duty bound 

toprayyouxJon,ur for ever0 

YOUXs faithfully,  

/ 

Dated  
03.05.2005.  

firn71JIJI 
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